OPEN COURT
IN THE CENTRAL A MINISTRATIVE TRIBUWNAL, ALLAHABAD
*ow R
Allahabad ;: Lated this 26th gay of August, 1998
Original Application No,1303 of 1996
SIRICT : AGIA
CORAN. 5
Hon'ple Mr, S.K. Agrawal, J i,
Hari ghanker §/o sShri Ram Prasad
R/o 34/124, Sainik Blhar,
B undu Katra, Agra,
(By Sri RK Nigam, Advocate)

S v ckeptieant

Versus

L Union of India through General Mgnager,
Central Hailway, Mumbai CsT,

2, Uivisional Railway Manager, Central Railway,
Jhansi,

(B-Y ; : ‘. evs0 090 ..Responﬁl‘nts.

OR DER (Oral)

n'nple

Heard learned counsel for the applicant angd
perused the averments mage in the UA, The prayer
of the applicant is thai a direction should be given
to quash the impugned orger dated 24-8-94 and the
responaents be further directed to consiger the cyse of
the applicant's compassionate appointment,
2, In prief, the facts of the case as stated by
the applicants are that the deceased sSri Ram Prasad
died on ]7-11-1984 before his retirement leaving behingd
two sons Aand two sisters, The mother died earlier to
the father of the applicant, It is submitted that
respongent no, 2 considered the claim of the petitioner's
fdtberprother sri shiy Shanker for compassionate
appointment put he was having no hearing capacity,

Therefore, he was not appointed on account of his
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disability, 1t is submitted that after attaining the
age of majority, the applicant mace an application for
appointment on compassionate ground but the same was
rejected by the impugned orger, Therefore, the applicant
ha$ submitled that his case shoulqg be consigered for the
compassionate appointment and the impugned orger dategq
24-8-1998 be quasedh,
3. Learned counsel for the applicant has submitteg
that the case of the applicant is within limitation
and in support of his contention he has filed a SCa
alongwith certain cikrculars issued by the Railway Boarad,
4, Un the basis of the pleadings of the applicant it
appears that the deceased >ri Ram Prasad died on
17-4-1984 and the case of his second son Sheo Shanker
was alreécy consigered by the Lepartment for compassionate
appointment pul he could not be appointed because of

his disability, Therefore, the applicant has filed thig

VA on )0-12-1996, The application appears to be belated
one

5, As per the judgement of the apex Court in the cage
of lnion of Ingia Vs, Bhagwan Singh, 1995 (31) A4C 736,
it was held that the application filed by the 1sst
mentionedq son beyong five years from the date of death of
the ceceased employee ang beyond one year from the date of
his attaining the majoirity, is patentily barred by
limitation, |

6, In the instynt case, Ram Prasad died on
17-11-1984, Therefore, the application for appointpent
on compassionate ground filegd after five years from the
death of the geceased employee is patently parred by

1imitation, particularly when the case of one of his
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prothers has already peen consicered by the respondents.

this application is dismissed as

/ Member (FroT[e(7%

8 Therefore,

parred by limitation,




